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RA.12/96 dt¥1-11-1995

Judgement

Oral order (per Hon. Mr. R, Rangarajan, Member (Admn.)

b
|

Heard Sri}s. Ramakrishna Rao, for the apﬁlicant and
Sri V. Rajeswa;a Rao, for the respondents.
1. 0A.928/92 was dismissed by order dated 16-6-1995.
However, it was observed in the judgement at para 10 that the
applicant on thgéasis of the recent circular that an SPDA who
is in the 'B' iist can be made regular even if he had put in
only few days 6f service, can bring to the nékice of the
respdndents by a representation for regularising him and if
such circular existed the respondents may take appropriate
action notwithstanding the fact that the 0A #F dismissed.
2. The abovéfobservation of this Tribunal in the order
dated 16-11-1995 gives ample opportunity to the applicant to
represent his‘;ase to the concerned authoritifs though it was
not ptoduced aF the time of hearing. Insteag of filing
representatioﬁjon the basis of the abservatiQn of thﬁfribunal,
the applicant has filed this RA to review order in OA taking
into account t?e circular reported to have bﬁen issued in
1980. -When a proper circular has not been produced Tribunal
cannot wait an? decide the issue. It is incumbefi§ on the part
of the partié?itb submit proper circular and other records to
dispose of thgéase. As that circular of 198& was not
produced the case was dismissed. But an oppértunity was
given to the épplicant to file :epresentationcﬁotwithstanding the
fact that the OA was dismissed if he lays hands on the reported
circular. i |

0'2'



T P Y T e —_—

3. In view d‘ the above, no. review is called for as there

1s no error apparent in the'judgement and thA RA is dismissed

-

as having no mgrit.

= ‘} ([é{ /@,&m

(R. Rangarajan) - N Chaudhari)
Member(Admn,.)| ‘ BRI ‘Vice Ghairman

' pated ; November 1, 96 | ﬁ”
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IN -THE CENTRAL ADMINISTRARIVE TRIEBMIAT
HYDERABAL BENCH ATHYDERABAL

-

THE HON'BLE MR.JUSTICE M.G.CHAUDHARI
VICE~CHATIRMAN

AND

Kc Q&M& ﬂb\:‘w_ .
THE HON'BLE MK.HrRAIERDRT TRASED:M(A)

Dateds \ -\| .190¢

OKDER / JULGMENT

1

Mei/R, A /CE Mo, ‘Lhé
! in
0.4.No. a42¢ [“k‘l——'

T.ANO (Wep. )

‘Admit'ed and Interim Directddns

Dispos¢d of with directions

Dismissed

Dismifssed as withdrawn.
Dismissed for Default.
Ordgred/Re jected.

N¢c ocrder as to cogts.
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